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Advocate, Shri Arun Saxena for the petitioner. Shri Dipﬁmau Singh as well as
Shri Sisir Dewedi for the respondent. Reply. in respect of the C.A. No.
104/2017 seeking for amendment in the company petition is still awaited.

Shri Diptiman Singh respondent counsel informed that he did not
receive a copy of the such C.A. which is now being supplied to him.

In view of such position, the respondents are granted final
opportunity to file reply to the amendment application within two weeks by
serving an advance copy to the petitioner counsel.

The petitioner counsel further press for hearing on proposed
contempt petition alleging such the order of this court dated 13/7/2017 is not
being complied w#h in its letter and spirit. This appears to be a matter of
concern. Therefore, the petitioner further moved another C.A No. 201/2017 in
this respect. A copy of this application is served to the Opposite counsel. He

is to file a reply on the recent contempt application.



Meanwhile, respondents are sincerely advised to comply with the
direction issued by this court in true sense, otherwise it may lead to further

complication in the matter.
Shri Diptiman Singh, learned counsel for the Respondent Nos.
2,3,5,6 and 7, further informed that amount of cost has been paid by him to the

petitioner counsel.

The matter be listed on 21% November, 2017.

Date: 06/11/2017 H.P. Chaturvedi, Mem..
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